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PREFACE

This Publication contains a brief resume of work done in the

Seventeenth Lok Sabha during the Tenth Session i.e. from the

7 December, 2022 to 23 December, 2022.

   NEW DELHI;          UTPAL KUMAR SINGH
May, 2023                                                                         Secretary General

Vaisakha, 1945 (Saka)
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1. DURATION OF SESSION

(10th Session of 17th Lok Sabha) 

1. 

2. 

3. 

4. 

5. 

6. 

Date of Commencement 

Date of Adjournment sine die 

Date of prorogation 

Total number of days of Session 

Number of Actual days of Sittings 

Number of hours of sittings 

: 

: 

: 

: 

: 

: 

$7 December, 2022 

#23 December, 2022 

24 December, 2022 

17 

13 

68 hours 51 minutes 

$ The first sitting commenced with the playing of National Anthem. 

The session was scheduled to conclude on 29 December, 2022. However, the House was 

adjourned sine die on 23 December, 2022. Consequently, sitting fixed for 26, 27, 28 and 
29 December, 2022 stood cancelled. 

# 
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SUMMARY

  1. Bills pending at the end of last Session 7

  2. Bills introduced 9

  3. Bills opposed at introduction stage 1

  4. Bills passed by Rajya Sabha and Laid on the Table Nil

  5. Bills passed by Rajya Sabha and Laid on the Table — Nil
returned by Lok Sabha with amendments

  6. Bills passed by Rajya Sabha and Laid on the Table during Nil
earlier Session — returned by Lok Sabha with amendments

  7. Bills returned by Rajya Sabha with amendments and Laid 1
on the Table of Lok Sabha

  8. Bills passed 7

  9. Bills in respect of which amendments made by Rajya Sabha 1
were agreed to by Lok Sabha

10. Bills in respect of which amendments made by Rajya Sabha Nil
were not agreed to by Lok Sabha

11. Bills negatived Nil

12. Bills withdrawn Nil

13. Bills–debate concluded but further motions not taken up Nil

14. Motions for adjournment of debate on the Bills adopted Nil

15. Bills referred to Select Committee Nil

16. Bills referred to Joint Committee 2

17. Bills reported by Select Committee Nil

18. Bills reported by Joint Committee Nil

19. Bills originated in and referred to Joint Committee by Nil
Rajya Sabha in respect of which motion for concurrence
were adopted by Lok Sabha

20. Bills referred to Standing Committees by Chairman/Speaker Nil

21. Bills reported by Standing Committees 1

22. Bills pending at the end of Tenth Session of Seventeenth 9
Lok Sabha
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SUMMARY

(PRIVATE  MEMBERS’  BILLS)

1. Bills pending at the end of the last session 523

2. Bills introduced 59

3. Bills withdrawn NIL

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills NIL

6. Bills part-discussed 1

7. Bills pending at the end of the Session vide  para 582

No. 5920 of Bulletin-Part II, dated 16.01.2023.

1615

3. *CALLING ATTENTION

Subject Name of Member(s) Name of Minister Time

who called and Date when Taken

attention of taken up

the Minister H.   M.

Problem of drug

abuse in the

Country and

steps taken by

the  Government

thereon

Smt. Harsimrat Kaur

Badal, Shri P.V.

Midhun Reddy &

Shri Gurjeet Singh

Aujla

Shri Amit Shah,

Hon’ble Minister

of Home Affairs

20.12.2022 –

21.12.2022

*The Calling Attention Notice admitted was converted to a discussion under Rule 193

(Short Duration Discussion).
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7. OBITUARY AND OTHER REFERENCES

(i)    Obituary  References

Sl. Name of the Member/ Date of Date of TimeTaken

No. Dignitary Death Obituary

reference      H.     M.

1. Shri Mulayam Singh Yadav 10.10.2022

(Sitting Member and Member,

Eleventh to Sixteenth Lok Sabhas)

2. Shri Jhadu Sunder Lal 01.08.2022

(Member, Fourth Lok Sabha)

3. Shri Debi Ghosal 05.08.2022

(Member, Eighth Lok Sabha)

4. Shri Rupchand Pal 16.08.2022

(Member, Seventh and Ninth

to Fourteenth Lok Sabhas)

5. Shri Gobinda Chandra Naskar 02.09.2022

(Member, Fifteenth Lok Sabha)

6. Shri Than Singh Jatav 05.09.2022

(Member, Ninth Lok Sabha)

7. Shri Manikrao H. Gavit 17.09.2022

(Member, Seventh to Fifteenth

Lok Sabhas)

8. Shrimati Jayanti Patnaik 28.09.2022

(Member, Seventh, Eighth and

Twelfth Lok Sabhas)

9. Shri G. Krishna 15.11.2022

(Member, Ninth Lok Sabha)

10.Shri Krishnam Raju 11.09.2022

(Member, Twelfth and

Thirteenth Lok Sabhas)

11.Shri Dhanik Lal Mandal 13.11.2022

(Member, Sixth and Seventh

Lok Sabhas)
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   22.12.2022   00     07

  07.12.2022    00     08

 

Sl. Name of the Member/ Date of Date of TimeTaken

No. Dignitary Death Obituary

reference H. M.

12.Shri Phoolchand Verma 16.11.2022

(Member, Fifth to Seventh, Ninth

and Tenth Lok Sabhas)

13.Shri Gadakh Tukaram Gangadhar 02.12.2022

(Member, Fourteenth Lok Sabha)

14.Shri T. Radhakrishnan 11.12.2022

(Member, Sixteenth Lok Sabha)

15.Shri Mohan Jena 12.12.2022

(Member, Fourteenth and

Fifteenth Lok Sabhas)

16.Shri Ranjit Singh Brahmpura 13.12.2022

(Member, Sixteenth Lok Sabha)

 

  22.12.2022    00      07

 



(ii)    Congratulatory References/References

on Landmark Occasions

Sl. Name of the Date of Date of Time

No. Occasion Occasion Reference Taken

 H.   M.

1. Reference regarding assumption 01.12.2022 07.12.2022 00   03

 of G-20 Presidency by India

since 1 December, 2022.

2. Reference regarding the 13.12.2001 13.12.2022 00   05

Twenty First anniversary of

the terrorist attack on

Parliament House.

3. Reference regarding - 22.12.2022 00   01

implementation of

COVID-19 appropriate

behaviour.
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8.    PANEL OF CHAIRPERSONS, 17TH LOK SABHA

Sl. No. Name of Member Date of Nomination

1. Smt. Rama Devi 21.06.2019*

2. Dr. Kirit P. Solanki -do-

3. Shri Rajendra Agarwal -do-

4. Shri Kodikunnil Suresh 24.06.2019**

5. Shri A. Raja 25.06.2019̂

6. Shri P. V. Midhun Reddy -do-

7. Shri Bhartruhari Mahtab -do-

8. Shri N. K. Premachandran 02.07.2019@

9. Dr. Kakoli Ghosh Dastidar 04.07.2019#

*    Announcement made in the House on 21.06.2019.

** Announcement made in the House on 25.06.2019.

 ̂  Announcement made in the House on 26.06.2019.
@   Announcement made in the House on 03.07.2019.
#    Announcement made in the House on 04.07.2019.
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9.    MEMBERS ELECTED IN BYE-ELECTIONS

Name of Member Constituency/ Date when Date of

State declared Oath/

Elected Affirmation

Smt. Dimple Mainpuri/ 08.12.2022 12.12.2022

   Yadav Uttar Pradesh

10.    PAPERS LAID ON THE TABLE

(10th Session, 17th Lok Sabha)

(a) By Government : 1811

(b) By Private Members : Nil
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11. QUESTIONS

(I) STARRED QUESTIONS

(a)    Number of Questions put down in the Question Lists 240$

for oral answer

(b)    Number of Questions orally answered 56

(II) UNSTARRED QUESTIONS

Number of Questions put down in the Question Lists for 2760@

written answers

(III)ANSWERS LAID ON THE TABLE

Number of Questions (SQ 183 + USQ 2759) for which written 2942

answers were laid on the Table. 183 Questions were put down

for oral answers but were not called for answer/supplementaries

(IV)SHORT NOTICE QUESTIONS

(a) No. of Short Notice Questions (SNQ) received 09

(b) No. of notices of SNQ admitted NIL

(c)No. of notices of SNQ clubbed with SQ NIL

(d) No. of notices of SNQ disallowed 09

(V)HALF-an-HOUR DISCUSSION

(a) No. of  notices of Half-an-Hour Discussion received 01

(b) No. of notices of  Half-an-Hour  admitted NIL

(c)No. of notices of  Half-an-Hour disallowed 01

(VI)STATEMENT(S) MADE BY  MINISTER CORRECTING

REPLIES ALREADY GIVEN

No. of answers corrected 01

$ Including 01 Starred Question deleted from the list.
@Including 01 Unstarred Question deleted from the list.
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PRIVATE MEMBERS’ RESOLUTIONS

SUMMARY

1. No. of notices of Resolutions received : 6

2. No. of Resolutions discussed : 2

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : NIL

5. No. of Resolutions negatived : 1

6. No. of Resolutions on which debate was adjourned : NIL

7. No. of Resolutions part-discussed : 1

4039

13.   SHORT DURATION DISCUSSIONS UNDER

RULE 193

Subject Name of Date(s) of Time Ministry/ Remarks

the member Discussion Taken Department

who raised concerned

Discussion H.   M.

#Need to promote Shri Gaurav 31.3.2022  02   02 Ministry of Discussion

sports in India Gogoi (8S) Youth Affairs concluded

and steps taken and Sports

by the Government 3.8.2022 01  11

in this regard. (9S)

8.12.2022 04   53

9.12.2022

(10S)

*Problem of drug Smt. Harsimrat 20.12.2022 07   17 Ministry of Discussion

abuse in the Country Kaur Badal 21.12.2022 Home concluded

and steps taken by Affairs

the Government

thereon.

#Calling Attention converted into Short Duration Discussion under rule 193 and discussed

during 8th, 9th and 10th sessions.

*Calling Attention converted into Short Duration Discussion under rule 193.



SHORT DURATION DISCUSSIONS UNDER RULE 193

SUMMARY

No. of notices received : 42

No. of  discussions held : 02*

No. of  discussions completed : 02

No. of  discussions remained part-discussed : Nil

Total time taken : 12 hrs. 10  mts.

42

41

*One Calling Attention converted into Short Duration Discussion under rule 193 during the
8th session, which remained part-discussed, was resumed in the 9th session and remained
part-discussed. During the 10th session, the discussion was resumed again and concluded.

Another Calling Attention was converted into Short Duration Discussion under rule 193 and
concluded during 10th session.
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15.   STATEMENTS

(i) Suo Motu Statement made by Minister under Rule 372 during

Tenth Session of Seventeenth Lok Sabha

Sl.        Brief Subject Name of Minister Date Time

No. Taken

H.   M.

Smt. Meenakashi 7.12.2022 -   16

Lekhi made the

statement on behalf

of Dr. Subrahmanyam

Jaishankar

1. Regarding  ‘Latest

Developments in India’s

Foreign Policy’.

2. Regarding  ‘Yangtse

incident in Tawang Sector

in Arunachal Pradesh on

9th December, 2022’.

3. Regarding  Covid

pandemic and the steps

taken by the Government

of India in emerging

COVID scenario across

the globe.

Shri Raj Nath 13.12.2022 -   03

Singh

Dr. Mansukh 22.12.2022 -   05

Mandaviya

(ii) Statements Made/Laid by Ministers regarding Correcting

the Reply to Question during Tenth Session

of Seventeenth Lok Sabha

Sl.         Brief Subject Name of Minister Date Time

No. Taken

 H.   M.

1. Regarding correcting the

reply  given  to

Supplementary Question

to Starred Question

No. 144 on 16 December,

2022 by Shri Nama

Nageswara Rao, M.P.

regarding ‘Setting up of

Bulk Drug Parks’.

Dr. Mansukh 22.12.2022 -    01

Mandaviya
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p
me
nt

on
  ‘I
mp
le
me
nt
ati
on
 o
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p
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 s
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 o
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s f
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ra
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s f
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 o
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at
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(iv) Statements made/laid by Parliamentary Affairs Minister
regarding Government Business during Tenth Session

of Seventeenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time

No. Taken

H.  M.

1. Regarding Government Shri Arjun Ram 9.12.2022 00  01

Business for the week Meghwal

commencing the

12th December, 2022.

2. Regarding Government Shri Arjun Ram 16.12.202200  02

Business for the week Meghwal

commencing the

19th December, 2022.

5453

(v) Matters under Rule 377– Position regarding receipt of replies from

Ministries during Seventeenth Lok Sabha

(As on 01.05.2023)

Session Total No. of Pending Percentage of

Number ofreplies replies received

Matters received to the total

laid/raised matters laid/raised

First Session 488 488 00 100%

(17.06.2019 to 6.08.2019)

Second Session 365 364 1 99.73%

(18.11.2019 to 13.12.2019)

Third Session 414 414 00 100%

(31.01.2020 to 23.03.2020)

Fourth Session 183 183 00 100%

(14.09.2020 to 23.09.2020)

Fifth Session 406 405 1 99.75%

(29.01.2021 to 25.3.2021)

Sixth Session 331 327 4 98.79%

(19.07.2021 to 11.8.2021)

Seventh Session 383 383 0 100%

(29.11.2021 to 22.12.2021)

Eighth Session 486 474 12 97.32%

(31.1.2022 to 7.4.2022)

Ninth Session 319 303 16 94.98%

(18.7.2022 to 8.8.2022)

Tenth Session 298 215 83 72.14%

(07.12.2022 to 23.12.2022)

3673 3556 117 96.81%



(vi) Statement indicating matters of urgent public importance

raised during ‘Zero Hour’ in the Tenth Session

of Seventeenth Lok Sabha

      Date No. of Matters raised No. of Members Notices Time

out of 20 balloted spoken/ received Taken

notices+extras Associated H.   M.

07.12.2022 19 + 20 = 39 134 129 01   14

08.12.2022 20 + 09 = 29 86 165 00   53

09.12.2022 15 + 14 = 29 105 139 00   54

12.12.2022 16 + 19 = 35 96 144 00   58

13.12.2022 16 + 09 = 25 68 186 00   45

14.12.2022 19 + 22 = 41 135 178 01   02

15.12.2022 19 + 27 = 46 130 167 01   14

16.12.2022 18 + 28 = 46 88 126 01   13

19.12.2022 17 + 18 = 35 83 150 00   55

20.12.2022 18 + 08 = 26 76 204 00   47

21.12.2022 20 + 03 = 23 50 206 00   31

22.12.2022 NIL NIL 198 NIL

23.12.2022 NIL NIL 81

Total 197 + 177 = 374 1051 2073   10   26
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16.   STATEMENT SHOWING DATE AND TIME OF RINGING OF
QUORUM BELL DURING THE TENTH SESSION OF THE

SEVENTEENTH LOK SABHA
(7.12.2022 to 23.12.2022)

Sl. Date Time when Time Subject matter Remarks
No. quorum bell Spent under discussion

was rung (min.) when the quorum
(hrs.) bell was rung

1.07.12.20221400 to 1402 02 - House re-assembled post-lunch

after Quorum bell was rung once.

2.08.12.20221401 to 1402 01 - House re-assembled post-lunch

after Quorum bell was rung once.

3.14.12.20221411 to 1413 02 - House re-assembled post-lunch

after Quorum bell was rung once.

4.15.12.20221422 to 1425 03 - House re-assembled post-lunch

after Quorum bell was rung once.

5.16.12.20221420 to 1429 09 - House re-assembled post-lunch

after Quorum bell was rung thrice.

6.19.12.20221400 to 1403 03 - House re-assembled post-lunch

after Quorum bell was rung once.

7.20.12.20221401 to 1402 01 - House re-assembled post-lunch

after Quorum bell was rung once

                                         Total    21 mins.

Analysis of ringing of Quorum bell

1. Total time spent on ringing of quorum bell : 21 mins.

2. Maximum number of times quorum bell was : Thrice

rung on a particular day (on 16.12.2022

3. Number of times House adjourned for want : Nil

of quorum

4. Number of days when sitting commenced after : Nil

quorum bell was rung

5. Number of days when House re-assembled : 7 days

after lunch break after quorum bell was rung
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17.   STATEMENT REGARDING WALKOUTS STAGED BY MEMBERS

DURING THE TENTH SESSION OF SEVENTEENTH LOK SABHA

(07.12.2022 to 23.12.2022)

Date Time                                        Subject-matter

08.12.20221213 Shri Adhir Ranjan Chowdhury, Shri T.R. Baalu, Dr. Farooq

Abdullah and some other Hon’ble Members staged a walkout

from the House in protest of Chinese intrusion into Indian Territory.

13.12.20221207 Shri Gaurav Gogoi,  Shri Sudip Bandyopadhyay and some other

Hon’ble Members staged a walkout from House demanding

clarification on the incident in Tawang sector in Arunachal Pradesh

on 09.12.2022

14.12.2022 1103 Smt. Sonia Gandhi, Shri T.R.Baalu, Shri Sudip Bandyopadhyay

and some other Hon’ble Members staged a walkout from the

House demanding discussion on Indo-China borders issue.

1202 Smt. Sonia Gandhi, Shri Adhir Ranjan Chowdhury and some

other Hon’ble Members staged a walkout from the House

demanding discussion on Indo-China tension.

1209 Shri Sudip Bandyopadhyay and some other Hon’ble Members

staged a walk out from the House demanding discussion on

Indo-China tension.

15.12.20221205 Shri Adhir Ranjan Chowdhury, Shri T.R.Baalu, Shri Sudip

Bandyopadhyay and some other Hon’ble Members staged a

walkout from the House over the issue of petrol/diesel price.

21.12.2022 1211 Smt. Sonia Gandhi, Shri Adhir Ranjan Chowdhury and some

other Hon’ble Members staged a walkout from the House

demanding discussion on Indo-China tension on LAC.
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18. STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY

SPEAKER AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 07.12.2022 TO 23.12.2022

No. of days Total time spent.

H. M.

Hon’ble Speaker 13 20 01

Shri Rajendra Agrawal 10 14 14

Shri Kodikunnil Suresh 05 07 27

Shri N.K. Premachandran 05 07 23

Smt. Rama Devi 05 06 02

Shri A. Raja 04 05 44

Shri P.V. Midhun Reddy 03 03 45

Shri Bhartruhari Mahtab 02 02 33

Dr. Kirit P. Solanki 03 01 43

TOTAL 50 68 52
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STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HON’BLE SPEAKER AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 07.12.2022 TO 23.12.2022

    Date Time Spent TotalTime

H. M.

      1 2 3 4

HON’BLE SPEAKER

07.12.2022 1100 to 1108 hrs 00 08

1200 to 1259 hrs 00 59

1402 to 1427 hrs 00 25

1744 to 1801 hrs 00 17

08.12.2022 1100 to 1216 hrs 01 16

09.12.2022 1100 to 1203 hrs 01 03

1502 to 1600 hrs 00 58

12.12.2022 1100 to 1202 hrs 01 02

1748 to 1807 hrs 00 19

13.12.2022 1100 to 1109 hrs 00 09

1201 to 1219 hrs 00 18

1804 to 1909 hrs 01 05

14.12.2022 1100 to 1209 hrs 01 09

1431 to 1604 hrs 01 33

1759 to 1800 hrs 00 01

15.12.2022 1100 to 1202 hrs 01 02

1754 to 1802 hrs 00 08

16.12.2022 1100 to 1201 hrs 01 01

1639 to 1705 hrs 00 26

19.12.2022 1100 to 1200 hrs 01 00

1514 to 1608 hrs 00 54

1813 to 1827 hrs 00 14

20.12.2022 1100 to 1108 hrs 00 08

1130 to 1215 hrs 00 45

1402 to 1426 hrs 00 24

1823 to 1833 hrs 00 10

       1 2 3 4

21.12.2022 1100 to 1103 hrs 00 03
1200 to 1238 hrs 00 38
1356 to 1502 hrs 01 06
1744 to 1845 hrs 01 01

22.12.2022 1100 to 1110 hrs 00 10

23.12.2022 1100 to 1109 hrs 00 09

TOTAL TIME SPENT IN THE CHAIR 20 01

Shri Rajendra Agrawal

07.12.2022 1427 to 1605 hrs 01 38

08.12.2022 1216 to 1302 hrs 00 46

09.12.2022 1203 to 1307 hrs 01 04
1600 to 1803 hrs 02 03

12.12.2022 1202 to 1303 hrs 01 01

13.12.2022 1219 to 1411 hrs 01 52
1803  to 1804 hrs 00 01

15.12.2022 1202 to 1321 hrs 01 19

16.12.2022 1201 to 1300 hrs 00 59
1429 to 1558 hrs 01 29

19.12.2022 1200 to 1303 hrs 01 03

20.12.2022 1215 to 1302 hrs 00 47

22.12.2022 1200 to 1212 hrs 00 12

TOTAL TIME SPENT IN THE CHAIR 14 14

Shri Kodikunnil Suresh

08.12.2022 1402 to 1602 hrs 02 00

14.12.2022 1604 to 1759 hrs 01 55

15.12.2022 1619 to 1754 hrs 01 35

16.12.2022 1300 to 1321 hrs 00 21

20.12.2022 1426 to 1602 hrs 01 36

TOTAL TIME SPENT IN THE CHAIR 07 27

Shri N.K. Premachandran

13.12.2022 1602 to 1803 hrs 02 01
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       1 2 3 4        1 2 3 4

15.12.2022 1425 to 1619 hrs 01 54

19.12.2022 1608 to 1619 hrs 00 11

20.12.2022 1602 to 1801 hrs 01 59

21.12.2022 1238 to 1356 hrs 01 18

TOTAL TIME SPENT IN THE CHAIR 07 23

Smt. Rama Devi

08.12.2022 1602 to 1800 hrs 01 58

13.12.2022 1411 to 1602 hrs 01 51

16.12.2022 1558 to 1639 hrs 00 41

1705 to 1800 hrs 00 55

19.12.2022 1759 to 1813 hrs 00 14

22.12.2022 1600 to 1613 hrs 00 13

1630 to 1640 hrs 00 10

TOTAL TIME SPENT IN THE CHAIR 06 02

Shri A. Raja

07.12.2022 1605 to 1744 hrs 01 39

12.12.2022 1403 to 1601 hrs 01 58

20.12.2022 1801 to 1823 hrs 00 22

21.12.2022 1559 to 1744 hrs 01 45

TOTAL TIME SPENT IN THE CHAIR 05 44

Shri P. V. Midhun Reddy

12.12.2022 1601 to 1748 hrs 01 47

14.12.2022 1209 to 1310 hrs 01 01

21.12.2022 1502 to 1559 hrs 00 57

TOTAL TIME SPENT IN THE CHAIR 03 45

Shri Bhartruhari Mahtab

09.12.2022 1409 to 1502 hrs 00 53

19.12.2022 1619 to 1759 hrs 01 40

TOTAL TIME SPENT IN THE CHAIR 02 33

Dr. Kirit P. Solanki

14.12.2022 1413 to 1431 hrs 00 18

19.12.2022 1403 to 1514 hrs 01 11

22.12.2022 1401 to 1415 hrs 00 14

TOTAL TIME SPENT IN THE CHAIR 01 43



19.  STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF

BUSINESS TRANSACTED DURING THE TENTH SESSION

OF SEVENTEENTH LOK SABHA

Business  Time Percentage of the

Taken total time taken

H.   M.

BILLS —

(a) Government Bills 06   36 9.59

(b)  Private Members’ Bills  02   03 2.97

BUDGETS –

Union Budget 10   53 15.80

DISCUSSIONS –

Short Duration Discussions (Rule 193) 12   10 17.66

MATTERS OF URGENT PUBLIC IMPORTANCE 10   26 15.15

MATTERS UNDER RULE 377 06   09 8.93

QUESTIONS 03   20 4.84

RESOLUTIONS –

(a)  Statutory Resolution 00   02 0.04

(b)Private Members’ Resolutions 02   25 3.50

(c) Resolutions placed before the House by 00   01 0.02
     the Speaker

STATEMENTS –

Rule 372 and Direction 73A 01   05 1.57

OTHER MATTERS such as Oath or Affirmation, 13   42 19.89
Papers Laid on the Table, Obituary References,

Questions of Privileges, Points of Order, Personal
Explanations etc.

TOTAL 68   52 100
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